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IN THE CeNTRAL ADMIN ISTAAT Ive TR IZUNAL
PRINCIPL BENCH
f NEW DEIHI
: EE

O oY o NO. 228/94

ot ot e e

New Delhi, datec the 2lth November, 1994,

Hon'ble 3mt,Lakshmi Swaminathan, Member (Judicial)

sari N.3. Srivastava,

r/o N-32, Jangpura Extension,
New Delhi-l4

se. ADplicant

(By Advocste Shri J.3. Gupta )

V/s

Ny
.

i
A A%

l. Union of Indiec through the
Chief Commissioner of Income Tax (Admn)
~-3. Building, I.P.Estate, New Delhi

T T T T TS e T

2. Director of Industries,
sovt.of U.p.
Kanpur (Up)

+es Respondents

(By ~dvocate Shri 3.5. RAggarral,
counsel for the respondent No.l)

O/ D E R(0RAL)

Hon'hle Smt.Lakshmi Swaminathan Member (J
]

Service of

The appli:ant, who retired fCOm/respondent No.i,

is dggrieved by inaction of the respondents 1 and 2 for

not
counting the period of his service frop 1.12.1959 to
. Respondant 2 -
28,10 :.964 rendered by him under/the Government of U.PLaye
in computing the saig periodf@r_purposes of pensionary
;}?f . co ,
. ®nefics, - Learned counsel for the applicant hes dr.rn
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my attention

(rdmn) of Inc

to the order passed by the Chief comnissioner

ome Tax, C.3. Building, New D2eihi

dzted 18-1-1990 jAnn.H.VII) which is reproduced belowi-

1)

Subject:= Clzim for the benerit of pest

Sservice towards the jualifying
service for the burposes of pension
inrespect of Shri N.B.>rivastava,
I.T.C.

I am directed to say thot the

Chief ;ommissioner(ﬂdmn) of Income-Tax,
New Delhi, being Head of the office has
in terms of the Provision under xyle 59{iv}
of CCS (Pension) Rules, 1372, accepted the
declaration m de by Shri N.B.5rivastava,
ITO(Retd.) and the collatersl evidence given
in support of his contention to hsve served
vith the Director of Industries(U.p.) as
Industrial Inspector from 1-12-59 tgq 28.iC.64
admit the portion of his service fron ~el2.59
- to 28.10..964, as having been rendered for
the purpose of calculation of pension of in,

N

.B.Srivastava,

The period of service fronp 1.12.59

to 28-10-64 stands verified and will now count
as qualifying service for the PUrpose of
pension,"

according ‘to the applicant, inspite of the aforesaid

order of the Chief ~ommissioner (4dmn) of Ihcome Tax,

C.i. Building,

' ?
New Delhi, the applicants qualifying

Service from 1.12,59 tg 28.1071964 has still not been

taken into account for the purpose of pensionar benefits
Y

No reply has been fileg by the respondent No.2 , though

notice eerved, .

2. Le

~pplicant has retired on 31-7-1989,

arne i counsel for resgpondent o.l

states that the order of the Chief ~ommissioner of ndmn,

dated 18-1-90

is to be supported by the service rzcords p¥f
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the applicant in the matter of his services with
respondent No.2 during the period in question i,e,
from 1.12.59 to 28.10.1964. According to him, the
Zonal Acc0unts'0fficer, CBCT, New Delhi to whom
the order has been issued, will not be able to
act upon this order unless the service records

of the applicant are made available to him by the

U.P.Government.,

3. I am not satisfied with the above
arguments of +the learned counsel for the respondent
inasmuch as they had suffigient time ,to procure the
necessary documents after *the applicant retired on
31.7.1989. 4Apart from this, it is seen that‘the
order of the Chief Commissioner (Admn.) deted
18-1-9C is based on somé evidencé on which he hee come
to the conclusion that the applicsnt hag served

35 Industrial Inspector with the Director of
Industries(ULP.) ffom 1-12-59 to 28-10-:.954, He

has stated that the period of service of the
apolicant for the said period stands verified and

will count for the Purpose of calculation of cension.

The Respondents h:ve not disputed the correctness of
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the ébove position. They have also prayed that
!
the Tribunal mey pass such orders as may be

deemed fit. -

4, In the fscts and circumstances of the
case, the respondént No.l is directed to implemznt

\

the order deted 18,1.90 (Amnexure »-VII) and include

of the applicant
the guelifying service/from 1.12.,59 to 28-10-1964 Zor
recalculating his pensicnzry benefits. within & pericid
of four months from the date of reczipt of a :opy of
this order. 'Learned counsel for the applicant
3lso pressess for payment of interest on account of
delay in payment of pension, The Respondents are

directes to pay interest as sdmissible under the

ules on the difference of pension.as calculatsd above,

5 With the apbove directions, the Os is
disposed of ., Cost of g 100/~ (One hundred ) is
also given in favohr of the applicant, against

Respondent 1.

(Lakshmi 3waminathan )

Member (J)




